FIR No.014490/20
PS. Laxmi Nagar

26.09,2020
lit view of the directions contained in the Office Order
No.26/DHC/2020 Dated 30.07.2020 of the Hon'ble High Court of Delhi and
office order no. 5566-75/D&SJ (East)/KKD/Delhi dated 29.08.2020 of LAI.
District & Sessions Judge, East, the present application is taken up for hearing
through video conferencing.
Present: LA. Counsel for applicant (through video conferencing).

Vide this order, I shall dispose of the application moved by
applicant for release of vehicle bearing No. DL-5SAC-9288 on superdari.
Reply to the application has been filed by the 10. Perused. As per
the reply, the 10 has not objected to the application stating that the vehicle is
not required by the police.
Heard on the application for releasing the vehicle i.e. DL-5SAC9288 to the applicant/owner. Photocopy of RC of the vehicle and the
insurance papers filed of the vehicle in question in the name of the
applicant/owner have been filed. Considering the same, in view of the
judgment of Hon'ble High Court of Delhi titled as "Manjit Singh vs. State

in Criminal MC No. 4485/13 dated 10.09.2014 , the said vehicle in question
is released to the rightful owner subject to following conditions:1. 10 is directed to release the vehicle to the rightful owner after preparing a
detailed panchnama, taking photographs of the vehicle and valuation wport.

2. The photographs of the vehicle should be attested and counter signed by the
complainant. accused as well as by the person to whom the custody is handed
over.
3. Owner is directed to furnish indemnity bond as per valuation of vehicle
bearing no. DL-5SAC-9288 before 10/SHO concerned.
-I. The investigation officer shall keep on record the permanent address and
phone number of the rightful owner, his identity proof and address proof and
shall release the vehicle after verifying the ownership of the applicant and
insurance of the vehicle.
5. Owner of the vehicle is further directed to intimate the Court and also to
concerned 10, in case he is willing to dispose of the vehicle.
6. In case of applicant changing his address, he shall inform the 10 regarding
the same vide a written intimation.
7. 10 is directed to file panchnama and photographs of the vehicle in question
alongwith negatives/CD and valuation report with the final report.
Copy of this order be sent to Id. Counsel fog applica through
electronic mode.
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In view of the directions contained in the Off :e Order
No. ()/DI IC/2020 Dated 30.07,2020 of the Uon'ble High Court of Delhi and
office order no. 5566-75/1)&SJ (East)/KKD/Delhi dated 29.08.2020 of 14,
District he Sessions Judge, East, the present application is taken up for hearing
through video conferencing.
Present: Sh. Vijender Singh, lAl. Counsel for applicant i.e. Mohd. Faisal. AR
of ICIC1. Lombard General Insurance Co. (through video
conferencing).
Further reply filed by 10. As per the reply, the registered owner
Ankur Singh has taken the insurance claim of Rs.1.24,126/- from the
applicant i.e. ICICI, Lombard General Insurance Co. Hence, 10 has not
objected to the release of vehicle i.e. DL-1SAE-0219 (Royal Enfield) on
superdari.
Heard on the application for releasing the vehicle i.e. DL-1SAE0219 (Royal Enfield) to the applicant/owner. Photocopy of RC of the vehicle
and the insurance papers filed of the vehicle in question in the name of the
applicant/owner have been filed. Considering the same. in view of the
judgment of Hon%le High Court of Delhi titled as "Manjit Singh vs. State
in Criminal MC No. 4485/13 dated 10.09.2014 , the said vehicle in question
is released to the rightful owner subject to following conditions:I . 10 is directed to release the vehicle to the rightful owner after preparing a
detailed panchnama, taking photographs of the vehicle and valuatio report.
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2. The photographs of the vehicle should be attested and counter signed by the
complainant, accused as well as by the person to whom the custody is handed
over.
3. Owner is directed to furnish indemnity bond as per valuation of vehicle
bearing no. DL-ISAE-0219 (Royal Enfield) before IO/SHO concerned.
4, The investigation officer shall keep on record the permanent address and
phone number of the rightful owner, his identity proof and address proof and
shall release the vehicle after verifying the ownership of the applicant and
insurance of the vehicle.
5. Owner of the vehicle is further directed to intimate the Court and also to
concerned 10, in case he is willing to dispose of the vehicle.
6. In case of applicant changing his address, he shall inform the 10 regarding
thesame vide a written intimation.
7. 10 is directed to file panchnama and photographs of the vehicle in question
alongwith negatives/CD and valuation report with the final report.
Copy of this order be sent to Id. Counsel it appl ant through
electronicmode.
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E. FIR No.011108/20
PS. Laxmi Nagar
26.09.20.Th
In view of the directions contained in the Office Order
No.26/DHC/2020 Dated 30.07.2020 of the Hon'ble High Court of Delhi and
office order no. 5566-75/D&SJ (East)/KKD/Delhi dated 29.08.2020 of Ld.
District & Sessions Judge, East. the present application is taken up for hearing
through video conferencing.
Present: Sh. Deepak Kholi, Ld. Counsel for applicant (through video
conferencing).

Vide this order. I shall dispose of the application moved by
applicant for release of vehicle bearing No. DL-7SCB-2092 on superdari.
Reply to the application has been filed by the 10. Perused. As per
the reply. the 10 has not objected to the application stating that the vehicle is
not required by the police.
Heard on the application for releasing the vehicle i.e. DL-7SCB2092 to the applicant/owner. Photocopy of RC of the vehicle and the
insurance papers tiled of the vehicle in question in the name of the
applicant/owner have been filed. Considering the same, in view of the
judgment of Hon'ble High Court of Delhi titled as "'Man* Singh vs. State
in Criminal MC No. 4485/13 dated 10.09.2014 , the said vehicle in question
is released to the rightful owner subject to following conditions:1. 10 is directed to release the vehicle to the rightful owner after preparing a
detailed panchnama, taking photographs of the vehicle and valuatic

report.
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3. Owner is directed to furnish indemnity bond as per valuation of vehicle
bearing no. D1..-7S( II .71Y-12 beknt,.! 10/S110 concerned,
4.

The investigation oil jeer shall keep on record the permanent address and

phone number of the rightful owner. his identity proof and address proof and
shall release the vehicle after verifying the ownership of the applicant and
insurance of the vehicle.
5.

Owner of the vehicle is further directed to intimate the Court and also to

concerned 10, in case he is willing to dispose of the vehicle.
6. in case of applicant changing his address, he shall inform the 10 regarding
the same vide a written intimation.
7. I() is directed to file panchnama and photographs of the vehicle in question
alongwith negatives/CD and valuatitin report with the final report.
Copy of this order he sent to Id. Counsel for applicant through
electronic mode.
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H R No.039503/17
PS Shakarpur
Applicant: Nashim
26.09.-2020
In view of the directions contained in the Office Order
No.26/DHC/2020 Dated 30.07.2020 of the Hon'ble High Court of Delhi and
office order no. 5566-75/D&SJ (East)/KKD/Delhi dated 29.08.2020 of Ld.
District & Sessions Judge. East. the present application is taken up for hearing
through video conferencing.
Present: Ld. APP for the State (through video conferencing).
Sh. Randhir Kumar, Ld. Counsel for accused (through video
conferencing).
It is pertinent to mention here that this is the rd bail application
moved by the accused Nashim. The first bail application was dismissed in
default for non-prosecution vide order dated 10.09.2020.
Reply filed by the 10. Same is perused.
Arguments on the bail application heard on behalf of both the
parties.
It is submitted by Ld. Counsel for the accused that accused has been
falsely implicated in the present case and he is in .1C since 25.08.2020. It is
further stated that accused is ready to abide by all terms and condition to be
imposed upon him. if he is granted bail.
On the other hand, it is submitted by Ld. APP for the state that
accused was arrested by Crime Branch, Daryaganj and recovery was effected
from accused. It is further submitted that as per previous criminal record.
accused is involved in other criminal activities. It is further submitted that
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accused may threaten the complainant and that he may tamper or hamper the
evidence and jump the bail.
The court is mindful of the fact that as a general rule it is a bail not
the jail which is the right of the accused. However, the right of the accused
must be balanced with the general interest of the society and the fairness of
investigation and the possibility of the witness tempering with the evidence.
The apprehension of threat to witnesses and the possibility of the accused
fleeing the process of law, are factors which cannot be ignored.
In the case in hand, the allegations against the applicant/accused are
grave and serious and accused is involved in other criminal activities in
similar nature. Therefore, there is every likelihood that the accused may
temper with the prosecution's evidence if released on bail and the possibility
of accused fleeing from the process of law cannot be ruled out. Hence, I do
not find any merit in the present application of the applicant/accused.
Accordingly, the present bail application of the applicant/accused Nashim is
hereby dismissed.
Application is disposed of accordingly.
Copy of this order be also sent to Ld. Counsel for applicant through
e-mail.
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E. FIR No.020762/20
PS. Laxmi Nagar
26.09.2020
In view of the directions contained in the Office (ii(lei
No.26/DHC/2020 Dated 30.07.2020 of the Hon'ble High Court of Delhi and
office order no. 5566-75/D&SJ (East)/KKINDelhi dated 29.08.2020 of IA
District & Sessions Judge, East, the present application is taken up for hearing
through video conferencing.
Present: Sh. Sanjay Rathore, Ld. Counsel for applicant (through video
conferencing).

Vide this order, I shall dispose of the application moved by
applicant for release of vehicle bearing No. DL-7SAL-7222 on superdari.
Reply to the application has been tiled by the 10. Perused. As per
the reply, the 10 has not objected to the application stating that the vehicle is
not required by the police.
Heard on the application for releasing the vehicle i.e. DL-7SAL7222 to the applicant/owner. Photocopy of RC of the vehicle and the
insurance papers filed of the vehicle in question in the name of the
applicant/owner have been tiled. Considering the same, in view of the
judgment of Hon'ble High Court of Delhi titled as "Manjit Singh vs. State
in Criminal MC No. 4485/13 dated 10.09.2014 , the said vehicle in question
is released to the rightful owner subject to following conditions:1. 10 is directed to release the vehicle to the rightful owner after preparing a.
detailed panchnama, taking photographs of the vehicle and valuation re
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The photographs of the vehicle should be attested and counter signed by the
complainant, accused as well as by the person to whom the custody is handed
over.
3. Owner is directed to furnish indemnity bond as per valuation of vehicle
bearing no. DL-7SAL-7222 before IO/S1-10 concerned.
4. The investigation officer shall keep on record the permanent address and
phone number of the rightful owner, his identity proof and address proof and
shall release the vehicle after verifying the ownership of the applicant and
insurance of the vehicle.
5. Owner of the vehicle is further directed to intimate the Court and also to
concerned 10, in case he is willing to dispose of the vehicle.
6. In case of applicant changing his address, he shall inform the 10 regarding
the same vide a written intimation.
7. 10 is directed to file panchnama and photographs of the vehicle in question
alongwith negatives/CD and valuation report with the final report.
Copy of this order be sent to Id. Counsel for applicant through
electronic mode.
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